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BEFORE THE HON’BLE NATIO@@&EEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

Action Taken Report on behalf of Uttarakhand Pollution Control Board
In the matter of
Original Application no. 453 of 2023

Raghubir Singh Garia

State of Uttarakhand and Ors.

I. That the above-mentioned matter was listed for hearing on 22.04.2025

wherein the Hon’ble National Green Tribunal was pleased to issue the

following directions: -

32. A Compliance report shall also be submitted by 30.09.2025 before
Registrar General of this Tribunal by UKPCB and District Magistrate,
Bageshwar. If find any further order is required, Registrar General of this

Tribunal shall get the matter placed before the concerned Bench.

2. That in compliance with the aforementioned order, the instant action taken

report is being filed.

3. That it is humbly submitted that earlier, the Member Secretary,
Uttarakhand Pollution Control Board, vide letter dated 24.03.2025,

directed the District Magistrate, Bageshwar, Uttarakhand, to recover an
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amount of Rs. 10,08,000/- from @@%ct proponent and deposit the same
in the bank account of UKPCB. In this connection, a copy of the letter
dated 24.03.2025 is being filed and marked as Annexure no. 1.

. That the Member Secretary, Uttarakhand Pollution Control Board, vide
letter dated 16.06.2025, informed the Director, State Environment
Conservation & Climate Change Directorate, Dehradun, that Shri Anurag
Negi, Regional Officer, UKPCB, Haldwani, has been nominated on behalf

of the State Pollution Control Board as a member of the committee
constituted to study the impact of mining operations on the Ecology and
Environmental stability of the geotectonic zones in the areas in question.
In this connection, a copy of the letter dated 16.06.2025 is being filed and

marked as Annexure no. 2.

. That consequently, the Regional Officer, UKPCB, Haldwani, vide letter
dated 26.09.2025, submitted the report of the Joint Committee to the
Member Secretary, UKPCB. As per the said report, soapstone mining
remains suspended and in the said report, cancellation of the lease has been
recommended. In this connection, a copy of the letter dated 26.09.2025
along with the report are collectively being filed and marked as Annexure
no. 3.

. That it is pertinent to mention that the Uttarakhand Pollution Control Board
(UKPCB) is com'mitted to ensure the compliance of the directions given
by this Hon’ble Tribunal.

. The above report is being submitted for the kind consideration of Hon’ble

NGT.
/W’ﬁ’%%b

(Dr. Parag Madhukar Dhakate)
Member Secretary
Uttarakhand Pollution Control Board
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Regional Office
e Uttarakhand Pollution Cont.rol B{.laf‘d
‘\g,} Awas Vikas Colony, Haldwani, (Nainital)
UKPCB Ph No.- 05946-225618, 221532 Web Site-www.ueppcb.uk.gov.in

Ref: UKPCBROW/ [ / 25 / )M — Jev Date- Lf/"’?/%/

To,
The Member Secretary,
Uttarakhand Pollution control Board,
Gaura Devi Paryavaran Bhawan,
46-B, IT Park,Sahastradhara Road,
Dehradun.

Sub: -Regarding the order passed in original application No-453/2023 Raghuveer Singh Gadiya
Vs State of Uttarakhand & Ors filed in Hon’ble NGT.

Respected Sir,

Please find that in compliance with the Board Head Office Letter No- UKPCB/HO/Gen-183-
713/2025/901 dated 16.06.2025 on the above subject, the site in question has been inspected on
21.09.2025 by the committee constituted to the study impact of mining operation on the Ecolo gical &
Environmental stability of the Geo-Tectonic Zones in the area in question.

Therefore the report of the joint committee on the above matter along with its attachments is
respectfully requested for further necessary action.

Sincerely

4
et
(Anurag Negi)'l
Regional Officer
Copy to:

1. Member Secretary, State Level Environmental Impact Assessment Authority, Dehradun
for kind information, please.

2. District Magistrate Bageshwar for kind information, please.

3. Director, G.B. Pant National Himalayan Environment Institute, Koshi Katarmal

Almora for kind information, please. /

Regional Officer
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Field Survey Report

APPLICATION NO. 453/2023
(I.A. No.225/2024)




B und:-

Hon’ble National Green Tribunal, New Delhi passed order on 22.04.2025 in case No.453/2023 Raghuveer
Singh Gadiya Vs State of Uttarakhand & Ors. The effective portion of the order is as follows-

29 In the present case, such study may be conducted by a Joint Committee Comprising SEIAA, a
representative of UKPCB, a nominee of G.B Pant National Institute of Himalayan Environment, Almora and any
other expert which the above committee find appropirate to be included for the purpose of the above Stated study.

32. A compliance report shall also be submitted by 30.09.2025 before Registrar General of this Tribunal

by UKPCB and District Magistrate, Bageshwar. If find any futher order is rquired, Registrar General of this
Tribunal shall get the matter placed before the concerned Bench.

33. With the above directions, OA is disposed of.

34. Pending 1A also stands disposed of accordingly.

35. Copy of this order be forwarded to SEIAA, Uttarakhand Director, G.B Pant National Institute of
Himalayan Environment, District Magistrate, Bageshwar and UKPCB Jor information and compliance.

A Copy of the order passed by Hon’ble NGT is inclosed. (Annexure-01)

In accordance with the above, a field inspection of the area in question was conducted on 20.09.2025 by

the members of the committee constituted by the Board Head Office Letter No. UKPCB/HO/Gen-183-713/2024/
513 dated 16.06.2025. Attendance at the joint inspection as follows:- (Annexure-02)

1. Dr. Ashutosh Gautam, Member SEAC, Dehradun Uttarakhand.

2, Dr. Aseesh Pandey, Scientist-C G.B Pant National Institute of Himalayan Enyironment, Koshi Katarmal,
Almora.

3. Harish Chandra Joshi, Asst. Scientific Officer, Uttarakhand Pollution Control Board Haldwani.

Members of the Constituted Committee Conducted a field inspection of the M/s Anand Singh Kalakoti
Soapstone Mine in the village of Papon, Tehsil & Distt:-Bageshwar and the area. Based on the on-site inspection
& available documents, the report is as follows:-

1. M/s Anand Singh Kalakoti Soapstone Mine is situated at the village of Papon, Tehsil & Distt:-Bageshwar
& in favour of the lessee, mining lease of mineral soap stone was approved for a period of 20 years in
total area of 2.81 acers i.e, 1.14 Hect. within the area of village of Papon, Tehsil & Distt:-Bageshwar by
Industrial Department Section-1, Uttarakhand Govt. Office Memorandum No-2424/In¢DepU74-
Kha/2001 dated 08.02.2002. The saide mining lease deed was registared in sub registar office Bageshwar
on 22.02.2002, in view of the expiery ofits time period on 21.02.2022, as per the provision of Uttarakhand
Minor Mineral Policy-2015 (as amended form time to time) by Govt order No-2250/VI1-A-1/2021-74
Kha/2001 of industrial development section-1, to Shri Anand Singh Kalakoti s/o Shri Diwan Singh
Kalakoti, resident of Village-Dofar, Tehsil & Distt:-Bageshwar. further District Mining Officer

Bageshwar has been sent report to the District Megistrate Bageshwar for cancellation of the said mine by
giving instruction regarding closure of the pit in a scientific Manner as per minj louser plan.
(Annexure-03) B g o
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State level Environment Impact Assessment Authority, Uttarakhand, Indra Nagar Colony Seem_a Dwar
Road Dehradun (Constitued by Ministry of Environment Forest and Climate Change, Govt of India, New
Delhi) has been grant Environment Clearance by Letter No-E.C No.-74-01(37)/2018 dated06.-l 2. 201'9 in
favour of Mr, Anand Singh Kalakoti S/0 Diwan Singh Kalkoti resident of Village-Dofar, Tehsil & Distt:-
Bageshwar for 5105 to 7184 Tonnes per year.Now which is suspended. (Annexure-04)

The approval of mining plan & prograssive mine closure plan in relation to mineral production has been
approved by the office memoramdum No.3489fMu.kha.fM1mn_g/6§fSoapstonc«’
Bageshwar/Bhu.Kha.Ni.ikai/2010-2011 dated 08.12.2022 og Geology & Mining umt,Dtrectoratt_: of
Industries, Uttarakhand, Bholapani, Post-Badani, Dehradun,Subjected to various

Condition/restrictions.(Annexure-05)

In view of environmental pollution, Head Office, Uttarakhand Pollution Control Board Letter No. Dated
22.05.2023 conditional Consent to Operate(CTO) has been issued up to 31.03.2024 to M/s Anand singh
Kalakoti S/O Diwan Singh Kalakoti resident of Village-Dofar, Tehsil & Distt:-Bageshwar. Futher as per
Letter No UKPCB/HO/C&M-179/2024/2025 dated 24.08.2024 Board Head Office,Dehradun directions
have been issued to stop the mining work in above mentioned soapstone mining area till further order by

the imposing environmental compensation of Rs. 10,08000/<Rupees Ten Lakh Eight Thousand Only)
-{Annexure-6) '

Assesment of the impact of the mining eperation on environmental/ecology sustainability/ in the area-

The mining site is located in the Papon village of Bageshwar district . The area is nestled between agricultural
lands on two sides and an Oak-Pine mixed forest on the lower side, connecting to the downstream water channel
of Saryu River, and on the upper side, it is demarked by a motorable road adjoining the upper pine forest. The
mining sites lack proper boundary demarcation, and a retaining wall on the down slope was also absent. Overall,
the area seems biodiversity-rich, but the mining activity has led to the introduction/spread of invasive species in
and around the site. The whole area, including the mining pit, overburden and connecting road, was observed to
be largely invaded by the invasive species. As per the locals, the mining activities have been closed at the sites
since 2023. The impact assessment of the mining site was not possible due to the data gap,

i) as the comparison of
pre-site establishment data and post mining assessment may have provided some evidence. However, a few
observations are listed below.

# The mining area is under a secondary succession process, and most of the area has been covered by sparse
vegetation, mostly herbaceous and shrub species, and no recruitment of tree seedlings and saplings was
observed.

* Along the site, common tree species were Quercus leucotrichophora, Pinusroxburghii, Toonacillata
Rhododendron arboretum, Myrica esculenta, Debregea siaedulis etc; likewise, Agerating adenophon;
was among the dominant shrub species,followedby Rumex hastatus, Rubus ellipticus, etc;and
Cynoglossum sp.,Poa sp, Artemisia sp.,Rubiacordifolia were the comm oy

: on herbs. In the surroundin
agricultural land,finger millet, soybeans, bananas, and cucurbit species were observed asmajor crops. g

»  The native biodiversity seems impacted by the minin
invasive species such as Agerating adenophora(c

hysterophorus (commonly known as famine weed), Xanthium Strumarium (co

g site, and phytodiversity wag largely invaded by
ommonly known as Crofton weed), Parthenium

mmonly known as common
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Cocklebur and Chota dhatura), Rumex hastatus, etc. and can pose a threat to native biodiversity and
nearby agricultural land by over competing them.

e During site visit it was observed that mine pit is still open and rain water gets atfcmlfﬂlatfd- The
accumulated rain water is overflowing to nearby drainage system through slopes, which is ultgmtciy
going to Saryu River. The water is carrying mud and other materials to the drainage system. Thls may
affect the downstream soil erosion and may affect the downstream aquatic ecosystem, especially the
spawning of endangered Tor putitora (commonly known as Golden mahseer or Himalayan mahseer).

* Slopes surrounding the mine pit also getting destabilized due to rain and may result in the land slide.

Overburden stocked in the nearby land may also slip down to the lower part of the hilly terrain due to
heavy rain fall. This may affect the nearby trees and may block the drainage system.

The effects of mining activity on the surrounding environment from the visited mine may not be
envisaged as mining activity is suspended. It is proposed that the study on the effects of mining activity
on the surrounding environment may be carried out when mining operation will be started.

It is proposed that the mine pit shall be closed with the stored overburden to avoid the incidence of land
slide, water accumulation in pit and surrounding environment. Retaining wall shall also be made on the
lower part of mine site before closing the mine pit to avoid the slippage of overburden.

Precautionary measures:

1. Effective management of invasive species is required.
2. Construction of a retention wall may help in stabilizing the area.

Filling up the mining pit is required to avoid waterlogging and future landslide/subsidence probabilities.

4. Land restoration through the planting of multipurpose tree species can be promoted, and/or the area can
be converted into an agricultural field by shaping the area into fields.
5. Land stabilizing plant species,such as vetiver grass and bamboo species, can be planted in the landslide-
prone areas.
6. Regular monitoring of biodiversity change is required, such asthe impact of mining dust on plant
photosynthetic activity and regeneration capacity etc.
Conclusion:-

Mining has provided a livelihood option to the locals residin
the closure has impacted their livelihood to some extent. As per
mhhgcmsmchrausmgadclaymgﬂﬁngthcpmpmedmmpemﬁm(house)&ommc i
is a need to create a win-win situation, ensuring sustainable and wise use of msourc;mnc owner. Thus, there
biodiversity and the environment. Soapstone mining has not been carried out :

i . i e in the ar =
the permission/Consent issued to the mining unit in question is curr ently suspended, It If:ssmce the year 2023 t&
cancel the mining lease. Further the Industrial Dept Section-1 of the Govt. of Uttar. TRcotmendsd &
A-1/2025-09 dated 27.08.2025 guideline has been laid down includivo 1o v akhand Letter No. 2199/VIII-

gin tl?c far fringe areas of the border district;
the residents adjacent to the mining area, the

» and protecting native

10
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Earthquak.e‘Monitm'in, Monitoring of ground deformation caused by mining activity of slope subsidence and
slope stability analysis. As per above the joint report submitted for necassary action please.(Annexure-07)

Site Photographs Attached as enclosure (Annexure-08)

ik, e
t. Scientific Officer Scientist-C Member SEAC

UKPCB Haldwani NIHE Koshi Katarmal,Almora. Dehradun Uttarakhand

11
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH
NEW DELHI

w5 (D)

ORIGINAL APPLICATION NO. 453/2023
(LA. No.225/2024)

IN THE MATTER OF:

RAGHUBIR SINGH GARIA
Village and Post Office- Papon
State of Uttarakhand-263634

Verses

STATE OF UTTARAKHAND
Through Chief Secretary
Government of Uttarakhand

DIRECTOR, GEOLOGY & MINING,
GOVERNMENT OF UTTARAKHAND
Bhopalpani (Kadaikhala)
Raipur-Thano, Airport Motor Road,
P.O. Dhanyari,

District-Dehradun,
Uttarakhand-248008

DISTRICT MAGISTRATE, BAGESHWAR
Collectorate Bageshwar,
State of Uttarakhand-263642

...Applicant

UTTARAKHAND STATE POLLUTION CONTROL BOARD

Through its Member Secretary

Gaura Devi Bhawan,

46 B IT Park Sahastradhara,

Dehradun, State of Uttarakhand-248001

MR. ANAND SINGH 1>
Kalakoti S/o Diwan Singh Kalakoti

Daacidant aflillara 2. D
r Dact NG Aa T
n“ﬂ‘-
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COUNSELS FOR APPLICANT:

None
COUNSELS FOR RESPONDENT(S):

Mr. Deepak Bora and Mr. Sai Darshan Patra, Advocates for State of
Uttarakhand

Mr. Mukesh Verma and Ms. Vatsala Tripathi, Advocates for UKPCB
(through VC)

Mr. Shashwat Panda, Advocate for respondent no. 5

CORAM:

HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

RESERVED ON: SEPTEMBER 10, 2024
PRONOUNCED ON: APRIL 22, 2025

JUDGMENT

BY HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

1. This Tribunal registered the present Original Application
(hereinafter referred to as ‘OA’) under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) in
exercise of suo-moto jurisdiction in view of law laid down by Supreme
Court in Municipal Corporation of Greater Mumbai vs. Ankita Sinha,
(2022) 13 SCC 401 on the basis of a letter petition dated 23.04.2023
sent by Raghubir Singh Garia, resident of village and post-Papon,

District- Bageshwar, State of Uttarakhand.

2. Complainant has said that illegal mining of soap stone is going o1
in his village for several months causing damage to environment and

leading to depletion of natural res@urces but no action has be€® taken by

the concerned authorities. Once fertile land is turned int° parren land.
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“112. In these Sacts and circumstances, we direct UKSPCB, SEIAA
UK, Principal Secretary, Forest, Environment and Climate Change,
Uttarakhand, Dehradun and Principal Secretary, Mining to ensure
that no mining activities shall be allowed in such area which comes
within geo-tectonic zones like Himalayan Mountain System, Indo-
Gangetic Plains, and Peninsular Plateau unless a proper study on
ecological and environmental sustainability in such area is conducted
by an experts committee comprising of seismology experts from
reputed and recognised institutions and in the light of their

observations and recommendation, appropriate decision is taken by
SEIAA UK.

113. In respect to the existing mining continuing in the State of
Uttarakhand in areas which falls in geo-tectonic zones, all such
mining activities shall be reviewed/ revisited within next 04 months
by getting study as directed above conducted through experts
committee and thereafter only, the mining activities, if permitted, with
or without precautionary conditions, shall be allowed. This exercise
shall be completed by 15.03.2025 and all existing mining activities
shall be revisited by the concerned mining authorities accordingly.

114. The study of geo-tectonic zones by seismology experts before
allowing any mining activities shall be a condition applied PAN India
and for this purpose, we direct communication of this order to
MoEF&CC, all Chief Secretaries of different States and Union
Territories as also SEIAAs of all the concerned States/Union
Territories.”
28. In view of the above, in the present case also, we direct District
Magistrate, Bageshwar to ensure that no mining activities are carried out
unless the seismic study in geo-tectonic sensitive area like the one with
which we are concerned in the present case is conducted by an Experts’

Committee which must include Seismological experts from reputed and

recognised institutions.

29. In the present case, such study may be conducted by a Joint

Committee comprising SEIAA, a rle%resentatjvc of UKPCB, a nominee of

AT TV ek WVl e Y Yoot . _p T¥iol 1




30. No mining activity shall be allowed to be carried out in the area in
question unless a probability and feasibility clearance is given by the

expert committee, as constituted as above.

31. The above Committee shall submit its report within three months

and District Magistrate, Bageshwar thereafter shall proceed accordingly.

32. A Compliance report shall also be submitted by 30.09.2025 before
Registrar General of this Tribunal by UKPCB and District Magistrate,
Bageshwar. If find any further order is required, Registrar General of this

Tribunal shall get the matter placed before the concerned Bench.

33. With the above directions, OA is disposed of,

34. Pending IA also stands disposed of accordingly.

35. Copy of this order be forwarded to SEIAA, Uttarakhand; Director,
G.B. Pant National Institute of Himalayan Environment: District

Magistrate, Bageshwar and UKPCB for information and compliance.

SUDHIR AGARWAL,
JUDICIAL MEMBER

DR. AFROZ AHMAD,
April 22, 2025 EXPERT MEMBER

Original Application No.453 /2023 15
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7T AsSUCH itis evident from the nbr.we obaemtions thit Unit is violnting the prowlssons of Watﬂ'r
(Pmrumoq and Control of Pollution) Acts 1974 nnd Alt (Prayemion and C:ontfol of Poi[uuon) Act-1981;

b “Now Therefore, in exercise of the power con&md et Sectidn 33(#) OF Witer (Prevention
\ and Control of Pollution) Act-1974 and Section 31 (AY of Aif (Preverition and Control of Pollution ) Act- i
. 1981 s amended froth time to time. MJ& Anand Sing Kalakoti Soapstnne firie, Vtﬂﬂf’ﬁpﬂ"ﬂv Tehsil& 7
& _' 'Dnsu-Ba.gesh\wuuhu-ehydhmmd a7 !
+ 1. Toclose down your Unit with immediate effect W il : : ¥
: 2\ To deposit :Rs. 10,08,000/-(Rupees  Ten Lakh Elght Thousand oni)') as Enmﬂmm'
x »‘% ‘compensation as first phase of violatmn in favor of Uttarakhand Poliuum Cdfﬂof Board payable
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State Level Environment Impact
Assossmont Authority, 663,
Indiranagar Colony, Seemadwar Road
Dehradun- 248006

ST : (Constituted by  Ministry  of
i) d » LT Rl g Environment, Forests and Climate
: ) Change Government of indla,)

Phona No- 0135.2763570

g‘! TN 01352763576

i0T: selaa.seac.uk@gmail.com Emall- seiaa.seac,uk@gmail.com

EC.No- 71’ “01(37)12018 Dated- 5 -12-2019

g Jei y
E Shri Anand Singh Kalakotl,
. Rio-Village- Dofar, Tehsil & Distt- Bageshwar.

Tel. 7505991978

Sub: Environmental Clearance under EIA notification dated 14.09,2006 for Extraction of
Soapstone In Village = Papaun Teh & Dist « Bageshwar.

R Sir,

' This has reference to your propesal No SIA/UKIMIN/G0159/2018 dated 31" December,
2018, submitted to the SEIAA for grant of Environmental Clearance for extraction-of Soapstone
with proposed production capacity 7184 Tonnes/Annum, The mine lease area is located at
Village- Village - Papaun Teh & Dist - Bageshwar 1.14 Ha. The proposal was considered by the
State Expert Appraisal Commiltes in Its meeting held on 10" February, 2019. The details of the
project, as per the documents submitted by the project propenent, and alse as informed during

E the above meeting are as under:-
SNo | Details Reply
b : = .
B ; 1. ; Newo;'_-qngomg .Slte. - | Ongeing Site :
£ . i | G/O. No. 2424/sfioRo/74—a /2001 Dated:08.01.2002
2 GoRsSEsnt Qropr Lease deed registered on 22.02.2002 & lease deed valid
' - up.lo21.02.2022,
o W SOM Period-2018-19 to 2021-22 up to (21.02.2022
: B FMineFian _ Lo Lapse Period-2017-18 .
4 | No.of Pits ; 1 pit
_5 | Thickness of soil 0.20m :
|8 | Maxmum explorable depth 18m Depth From Surface
E Balanced undisturbed |
1 7 agriculture land (in Ha.) yenahe
‘8 | Toial Mineable Reserve _| 71168Tonnes
g | Estimated Quantity 5105 to 7184Tonnes/Annum
e [ ional :
o fpueon. (e P Py
~ | Forest/Sanctuary B proposed mining area,
1 2.0 ha (Four Years '
- 74 | Green Beltarea (vald Uplo) | (o, of Plantation 2000)
15 { Method of Mining | Open cast semi mechanised
e Mining Shall be carried out in one pit from
i 35 1Mtieing toba a5 1430mRLto 1448mRL s
14 | Height and Width of Benches -_I;[__eulght -3.0m, Widlh-3.0m
- 715 | Slopes and ultimate face slope | 70 to 76 SR
% L [ bl 7.5m wide bartier zone all along the applied Jease ; _
_| No drainage or nalla passes wilhin area s

7T RieiiNaiah (rame]

[ Latituder 29%5319.14'N o 29°5325 66°N
Longitude: 79°%62'1.09E to 79°52'5 g&v

e TS Elo 79°52565'
SNe ke e

'/



r 5 *= " ' | |
: . The SEAC after due consideration t documents submitted by the project
proponent and additional clarification fu{ém response to s observations have
earan

recommended the grant of Environmental Cl e for the project mentioned above subject lo
compliance with the EMP and other stipulated conditions.

1. General Conditions

No blasting or drilling shall be permitted during mining operation and onily hand held tools

shall be permitted.
The mining/extraction of miheral and progressive mine closure should be done as per the
approved mine plan,
The proponent should provide Eco-friendly tollets for thie workforce. _
The mine site should have well demarcatad safety zone i.¢, mining operation will net be
carried oul in the vicinity of 100 t from nearby bridges, educational inslifution of
structures of historical Importtance.
5. The praponent should undertake afforestation acfivities in the buffer Zone as well as i
the nearby project site. The afforestation will tie done after condultation with focal state
Forest Depariment and/or state Horticulture Department for plantation of viid and
horticulture plants respectively. Minimum 2000 plants will be planted in first and second
year and maintenance of the plantations will be carried out for the next three years,
6. The mining operation would provide local employment and bring economic benefif o
local population.
7. Photography of the proposed mining site. (preferably using Drone) should be done and
submitted to SEIAA along with half-yearly compliance report.
2- Conditions for operation phase

1. The project authorities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vemacular language of the locality concemned, within 7 days of
the issue of the clearance letter informing that the project has been accorded environmental
clearance (EC) and a copy of the EC letter is available with SEIAA, Uttarakhand.

2. The legal status of the mining lease area shall remain unchanged and the Environment
Clearance shall remain coterminus with lease period. The mined lease area shall not be
used for any purpose other than that spacified in the proposal.

3. The mining/extraction of soapstone shall not be done without approved mine plan from
designated authority. The mine plan should be revised every § years and no fresh mine plan
shall be prepared without site inspection by designated authority.

4. The boundary of the mined lease area shall be demarcated on ground by erecting pillars,
each inscribed with its serial number, DGPS coordinates, forward and back bearing, and
distance from adjoining pillars etc. This demarcation will be ensured by the Revenue
Department. A bench mark will be established to monitor depth of the mining, A safety zone
of 7.5 mt (surrounding the mine site) shall be left free from mining.

5. The mining shall be carried out by Open Cast Semi Mechanised without adopting drilling
and blasting operation. The use of hand held mechanically driven equipment is permitted.
The use of any electrically driven machinery shall remain prohibited and only hand held tools
shall be used for extraction of the mineral.

6. Soapstone mining shall be carried out during sunrise to sunset period -only. 1t shall not
involve felling of trees and -clearance of vegetation. There shall be no permanent
construction at the site except temporary erection of first aid room, office, store, drinking
water shed, rest sheller €tc.

7. The process of mining and quantity of extractable mineral and subsequently progressive
mine closure shall be as per the approved mine plan. The mining operation shall be carried
out from lower level to upper level by formation of benching pattern. The maximum height
of benches shall not exceed 1.5 mt and ultimate pit slope shall be kept at 75 degrees.

8. The maximum permissible depth for mining of soapstone shall not exceed 6 meters or depih
of ground water table whichever is Igss. During first five years of mining lease the depth of
mining shall not exceed 3 meters. Mining beyond 6 meters shall be granted afier sjte visit by
Extraction of minor mineral Is permitted from 1% October of every year to 30" yune of
" the subsequent yearior onset ofimonscoly whichever Is earlier, it shall be ensyred
* that no mining activity Is carried out during the monsoon season. Workers should be
advised and protected agalnst flash fiood durlng 1 June to;30" June ang 1 ot to
- 31" Oct during which there may be rains in the hills.

- 10, Reclamation of the mine lease area shall be through back filing, stabilization ang cultivation.

- _The waste and top soll generated during mining shall be temparari| | |

! ; _ , Porarily stacked in external

- dump which will be subsequently vacated and back filled | mined out pits. The waste

25

== 3

AL ©




generaled in the ‘area will be backfilled du@@%n? lans mgletzuﬁggrf?x;{ﬁﬁggg
Back filing shall be done in a retreating m owaace I avaligble
activity and back filling shall be done simultaneously onceisip Bins: s shill B s Kio
11. No disturbance to natural drainage system around the min an iy A ey
“mixing of wastes is allowed. The dump site shall be kept away from al dump shall be
bodies and maintained at & distance of at least 100 meters, The memtative E
protected against slidefslip by adopting suitable mechanical and "ﬁﬁesu“ab,e height to
Proponent should construct a retaining wall, along the nallah side, w Jarling oF e
protect soil erosion. The construction of toe ﬁllli) cge;:k dam and planting
species/soil binding dwarf spacies in dump yard shall be done. bt
12.The project proponent shall undertake transportation of minaral from pit heﬁleg fﬂ;ﬁﬁg
manually or by mule. Further it shall strictly adhere to the norms of Transport Dep plbgs
fefraining from use of polluting and less fuel efficient vehicles for transxpﬂf‘!l_l"slt o s
minerals to final destination. There shall be no over loading of vehicles as against s
norms fixed by Central Govemment/State Government/Hon'ble Courts from time to tm'le.t ne
13, The project proponent shall regulate and maintain record of the quantity of soapsto
xtracted during a seaso

: n. The monitoring shall be ensured by Mines Department/District
Administration from time to time.

14. There shall be no labour camp in the mining lease area for the labour engaged in mining of
Soapstone. The labour engaged in mining shall be provided free fuel wood/alternate source
of energy to avoid any pressure on adjoining forest land.

15. Proponent should submit surface water quality and ambient air quality monitoring
report as committed i EMP, with suitable parameters, 2

16. Under corporate social responsibility proponent should develop community services such as
drinking water, education,

_ housing, sanitation, health, safety and medical facilities, public
transportation and Communication, social welfare ete.

the mining site.

20.The project proponent shall formulat _
€ngagement of labourers for sustainabl _ nerals from the mining lease
area. The project proponent shall ensure i

_ ensure disp aste as sting provisions; o 2t site and shay)
-25.The project proponent shall ensure compliance tg prov::ilgr?;glg?at’;&es‘
.. Regulations and Guidelines, for the lime being in force, ag abplicable fo gt all Acts, Rules,
. #6.The projsct proponent should plant 2000 trees in firs Years folloyieq :-'hﬂfﬂlect.
- Inthe last 3 years, The plants should be planted i he buffer. zone of Y their Maintainance
&, D€ blank area near by Van Panchayats/Gram Sabhg anq 20" Of the mining site ang in

| 27Photograpny of the Proposed mining site as well as the plant i s

© 0 project propanent showing GPS coordinates should be dong (p,e'ferablsyuunsc:il:gagfo,:‘ ;yﬂg\.

it




- submitted to SEIAA and regional office 59 . Govt of India at Dehradun along with

. half-yearly compliance report. = :
28, Prcj'.ey; b_r{)ponent will strictly comply with EMP/EIA. Vs G DO TLoennd nd
29. Project proponent will have to submit EMP/EIA repot e
__ Pollution Control Board before getting work order/Cansent to ¥ ot B et 10 v
30. The above environmental safeguards shall be _umplementtled nda g g

proponent shall establish Environment Monitoring Cell and a

i ) i ;
compliance reports to this Authority and regional office of MoEF&CC, Govt of India at
Dehradun,

3~ Entire Operation . in the
1) The Environmental Cléarsnce s being granted for mining/exiraction of Sﬂa_m'"eh
: - : area shall remain unchanged
approved Mine Lease Area. Legal status of the mining lease i e
and the Environmental Clearance is being granted orily for the lease period. it
lease area shall not be used for any purpose other than that specified in the pr OI:O c;r depth
2) The maximum permissible depth for mining of Soapstone shall not e:fceed B metars et of
of ground water table whichever is less, During first five years of mining lease ““;-‘ i
mining shall not exceed 3 meters. Mining beyond 6 meters shall be granted_ after s‘iq V} ;"l
SEAC. However, Authority may also visit the site in operational phase, whenever it is fou
- ® be-necessary‘ ; : th
%) Extraction of minor mineral is permitted from 1% Qctober of every year to 20” June of
the Subsequent year or onset of monsoon whichever is earlier. It shall be ensured
that no mining activity is carried out during the monsoon season, Workers s!leuld be
advised and protected against flash flood during 1* June to 30" June and 1* Oct to
31% Oct during which there may be rains in the hijlls, :
4 Reclamation of the mine lease area shall be through back filling, stabilization and cultivation.
& waste and top soil generated during mining shall be temporarily stacked in external
dump which will be subsequently vacated and back filled in- mined out pits. The wasta

i Ckfilled during rains and lang made suitable for cultivation.
Back filing shall be done in a retreating manner from lower level to u

7) The project proponent shal!'regulat_e and

8) There shall be no Jab

: Ining and inform ti .
- a@nd heaith aspects. Periodical medical examination of the workers alon on saf
shall be carried out and records maintained.
The project proponent shall ensure compliance 1o provisions
5 Reulations and Guidelines, for the fime bei in force, ;’s app:?c?mifm t: all Acts, Rules,
12) The above environmental safeguards shall te ¥

. : mplemented in fogtq £ olect
Proponent 'shall establish Environment Moni

 and spitit, The pro:
; loring Cell ang als " e Drojsct
! mﬂ“ﬂwez fepons to this Authority and regjona) officg of .uoss?.cﬁ’b'“" SIX monthly

» Govt of India at




?

“SSRERRIN N

4 spe -

- ?r:; EFsom?omt;zaacﬂonﬂﬁ'lmudlng revoking of the EC granted under %ngﬂﬂo"
Notification 2006. This EC is being granted subject to complianice of Hor'ble Court Orders
issued from time to time. T . e o Lo

14) Any appeal agains! this Environment Clearance shall lie with the National Green Tribunal, if

- Aﬁmwﬁlg\m é-pt;ﬂod of 30 days as prescribed under section of the National Green

_ Tribunal Act, 2010. _ SOP [ o e i ey

15) I it is found that if conditions laid down by the Authority are violated, Authority may
your Environmental Clearance.

~ Gouvt. of Uttarakhand). ) _ Ll Ll . ximum
1= Mining and Geology department of the State Government should recalculate the maximur

production levels and should inform the Authority accordingly. g
2- Astuoy shall be carried out at least over in a year through mines and geology !’?Pt’.“"‘”"" =
avoid over exploitation of mineral, which may adversely alfect the dynamics of sita. A copy
of said study report shall be submitted to the regional office of thie Ministry of Environment
_ and Forest Dehradun and SEIAA, Uttarakhand. _ —_
3- The Geology and Mining unit of Industry Department shall identify an agency for
regular/periodical monitoring of quality of ground water of existing hand’ pumps and lube
wells in the vicinity of the mining site. s
4~ Digital processing of the entire lease area using remote sensing technique,shoul ~dona
by Geology and Mining department regularly and report should be submiltdd to e Ministry
of Environment and Forests, Regional office at Dehradun and SEIAA, Uttar:

No.- 01(37)/2018 dated- as above

Copy for information and necessary action to- __ _
)} Secretary, Ministry of Environment, Forests and Climate Change, Gol, Indira Paryavaran

~ Bhawan, Aliganj, Jor Bagh Road, 3" Floor, Vayu Wing, New Delhi.

2) Principal Secretary, Environment and Forests, Government of Uttarakhand, Dehradun.

3) APCCF, Regional office (Central) MoEF&CC, 25 Subhash Road, Dehradun.

4) Principal Chief Conservator of Forests (Wildlife)/Chief Wild Life Warden, Dehradun.

5) District Magistrate, Bageshwar.

6) Director, Industry, Geology and Mining Unit, Gout. of Uttarakhand, Bhopal pani, The unit
- shall comply the Specific Conditions and submit the report to SEIAA Ultarakhand

7) Divisional Forest Officer, Bageshwar.

8) Member Secretary, UEPPCB, Dehradun. /

9) Guard File. i

1

(G.S. Pande)
Member Secretary,
SEIAA, Uttarakhand
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A
STATE LEVEL ENVARGIOHEN) dieect
ASSESSHENT ATTHORITY UTARAKRAD

State Level Environment Impact
Assessment Authority, “Gauradevi
Paryavaran Bhawan, Third Floor, 46-B
ILT. Park, Sahastradhara Road,
Dehradun”

(Constituted by Ministry of

Environment, Forests and Climate
Change Government of India.)

Phone No-0135-2976159

Email- seiaa.seac.uk@gmail.com

Letter no. €04 / SEIAA

Dated—

R O, February, 2025

Minutes of the 32™ Meeting(Day-l)of SEIAA held on 19" February, 2025

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhandand was

attended by the foliowing:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(ii) Dr. S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Seqreta{y
informed that total 9 proposals (B1 & B2) are under consideration for grant of EC in this
meeting. After detailed discussions and deliberations on each of the proposal as per agenda

item, decision taken Dy the Authority is as under -

1) Environmental Clearance for Extraction of San

M Village-Rarri-Khuti-1|

Pithoragarh
SIAUK/MIN/472870/2024

Hon'ble NGT in OA No. 78/2023 (Durga Sin
08.11.2024 that “**** no mining activities shal
within geo-tectonic zones like Himalayan Mo
Peninsular Plateau unless a proper stu

sustainability in such areas is conducted
seismology experts from reputed and reco

d/Bajri/Boulder at Khasra 579 M, 635
KMVN  Online

Proposal No

gh Panwar Vs Others) has directed on
| be allowed in such areas which comes
ntain System, Indo-Gangetic Plains and
dy on ecological and environmental
by an experts committee comprising of
gnised institutions and in the light of their

cbservations and recommendation, appropriate decision is taken by SEIAA, UK *=

In compliance of the said order, Secretary,
Uttarakhand vide office memorandum No. 46
18.02.2025 has constituted an expert committ

In light of the above developments, Authority decided
to SEAC for re-examination and to send its recommenda

2) Environmental Clearance for Proposed Expansion of Gr

Aarogyam’ Located at Plot No: NH-58, Opposite Crystal World,
Yogpeeth, Bahadrabad, Bhatedi, Rajputana, Tehsil-
Infradevelopers Put.

/s Eminent
SIA/UK/INFRA2/51 7421/2025.

The Authority examined the propesal and fou
of EC with the condition that the project pro
belt development plan duly earmarked on |

total plot area.

It was observed that PP in its proposed area statement h

total plot area as its green area,

Hence, it is not clear, how the PP will develop green b!:

Ltd.

¢ that SEAC has 1
ponent (PP) shall submit revised g
ayout plan covering atleast 339 of the

PP could not satisfy the queries ofthe autherity me

adequate time to revise the plan.

Mt

29

Geology and Mining, Government of
5 (VI

-A-1 12025-09(104)/2023 dated

t_o revert back the proposal
tion for further action.

oup Housing Project of “Amrit
Near Patanjali

Roorkee, District- Haridwar by

Online proposal No

ecommended grant

as earmarked 15.09% of the

. :It in 33% of the total plot area.

1S and requested to give him
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3)

4)

5)

§)

7)

8)

9)

M

Authority decided to revert bﬁ@@oposal to SEAC for re-examination and to
send its recommendation for furt tion,

Environmental Clearance for Proposed establishment of ’100 TPH Stone Crusher
Plant at Village- Betwali Mandi, Tehsil- Vikasnagar, District- Dehradun by M/s
Vaishno Stone Crusher Ha.Online proposal NoSIA/UK/INFRA1 1517889/2025.,

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it

Environmental Clearance for Proposed Hospital Facility at Property No. 19, New
Road, New Municipal No. 139/82, Amrit Kaur Road, Dehradunby M/s Altrus

Healthcare (A unit of Krishnan  Hospital - Pwt, Ltd.).Online  proposal
NOSINUKJINFRA2!5194?8!2025.

The Authority agreed with th

€ recommendations of SEAC and decided to grant the
Environmental Clearance wit

h the terms and conditions recommended by it.

Environmental Clearance for Proposed Manufacturing of Pharmaceutical Products
along with Incorporation of R&D Lab, Quality Control Lab And Pilot Production at E-
20, E-21 & S-3A, SIDC Industrial Ares, Selaqui, Dehradun by M/s Suncare
Fermulations Pt Ltd.Online proposal NoSiNUK!IND31519588!2025.

The Authority agresd with the re

commendations of SEAC and decided to grant the
Environmental Clearance with th

e terms and conditions recommended by it.

Environmental Clearance for Proposed Manufacturin
&Research Centreat Khasra No 2539, 2540 Situated at C-11, Sara Industrial Estate

Ltd. Village & Post- Selaquai, Dehradunby M/s Copmed Pharmaceuticals Pvt Ltd
(Research Centre).Online proposal NoSIAjUKfINFRA1!52089812025.

The Authority agreed with the recommendations

of SEAC and decided to grant the
Environmental Clearanc

& with the terms and conditions recommended by it.

ting Manufacturing Unit of Electrical
Products at Khasra no. 1050, Central Hope Town, Industrial Area, Vikasnagar,

Dehradun by M/s Dixon Technologies  India Limited.  Online proposal
NoS!NUKiINFRAZ’522’.83!2025

The Authority agreed with the recommendations of SEAC and de

cided to grant the
Environmental Clearance with the terms and cond

itions recommended by it.
Environmental Clearance for Proposed expa
at Ground Floor Gurudwara, Shri Gury Singh Sab
Doiwala, Dehradun by M/s' Aryan Hospital Online proposal
NoSIA/UK/INFRA2/522468/2025.

The Authority agreed with the fecommendations of SEAG and decided to grant the
Environmental Clearance with the terms and conditi

1ONs recommended by it.
Environmental Clearance for Proposed Manufa

No- C-6 Patel Nagar, Dehradunby M/s Uttrakhand Toughened Glass.Online Proposal
NoSIA/UK/INFRA1/522445/2025.

The Authority agreed with the recommendations of

; Of SEAC and decided to grant the
Environmental Clearance with the terms and congditio

NS recommended by it.

TG
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Miscellaneous Matter 597

: f rampant unregulated
WPPIL174/2024, Suo Moto PIL in the_matter 0 :

zeigia:‘r: :‘r;fg soapstone in certain villages of Tehsil-Kanda of District- Bageshwar

and WPPIL 137/2022, Hira Singh v. State of Uttarakhand & Ors,

i ed the report submitted by Court Commissior)e’r in compflance with
ﬁwfhoc:zgr g?r:izn'ble HigrﬁJ Court, Nainital dated- 09.12.2024?. jom? inspection reports
sent by Regional Office, Dehradun, MoEF&CC vide |tsl letter/file No.
NGT/10/2024/1099 dated 06.01.2025, and Hon'ble High Court, Nanital orders dated-
07.11.2024, 09.12.2024, 26.12.2024, 02.01.2025, 06.01.2025, 09.01.2025,

10.01.2025, 12.02.2025, 14.02.2025817.02.2025 and letter of SEIAA Counsel, Dr.
Aman Rab dated- 12.02.2025.

It is evident that the conditions imposed by SEIAA in its Environment Clearances
(ECs) has been prima-facie violated by the project proponents (PP).

Member Secretary, SEIAA informed that the Authority has granted 169 ECs for
Soapstone Mining in the district of Bageshwar between 2013 to till date under EIA
Notification, 2006. The list of Environmental Clearances is annexed as Annexture-1.

After careful consideration, the Authority decided to suspend all 169 ECs granted for
Soapstone mining in the district Bageshwar.

Hence, all these 169 ECs granted in the district of Bageshwar for Soapstone Mining
is hereby suspended subject to final outcome of the Writ Petition.

Authority decided to inform its decision to Director, Geology & Mining, Government
of Uttarakhand, District Magistrate, Bageshwar, District Mining Officer,
Bageshwar and DDGF (C), Regianal Office, Dehradun, MoEF&CC for information
and to intimate individual project proponents to ensure compliance.

\

\

s,

(Shri A.R. Sinha) (Dr. Chandr3 Bhushan Prasad) (Dr.SP. S
Chairman, Member, SE|AA,
SEIAA, Uttarakhand Uttarakhand

hi)
Member Sécretary,
SEIAA, Uttarakhand

'Copy forwarded for information and necessary action to :-
1- Principal Secretary, Forest, Environm

",
2.
4-
5-
6-
7
8-

ent & Climate Change, Gowt. of Uttarakhand,
Dehradun.

Secretary, Geology and Mining, Covernment of Uttarakhand.
DDGF (C), Regional Office, Dehradun, MoEF&CC,

Shri A.R. Sinha, Chairman, SEIAA Uttarakhand,

Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
Shri 8.8. Bist, Chairman, SEAC Uttarakhand.

Shri Neeraj Kumar, Secretary, SEAC Uttarakhand.

Member Secretary, Uttarakhand PCB, Dehradun.

8- District Magistrate, Bageshwar.
10- District Mining Officer, Bageshwar.

A —

(Dr. S.F. Sub
Member Secretary
SEIAA, Uttarakhand

31
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Annexure-1

Soapstone Mining/Site details in Baseshwar district which has been

oranted LC as per EIA notification, 2006

Moo

S.No P.PiMining Site Date of EC C;ranted and file
0.

1. |Sh. Praveen Singh Papola, House No - 51, Village ~ Papoli Laga E.C No- 33 -183/2013
(Kafli), Tehsil & Dist = Bageswar, Uttarakhand. Soapstone mining Dated- 4.8.2013
project. Kirai, Bagheswar

2. |Shri Thakur Singh Garia, Village- Amjhajoo, Tehsil & District =]  E.C No- 471-1-(331)/2014
Bageshwar. Dated- 9.4.2014

3. |Shri Govind Giri Goswami, Village— Malladesh, Tehsil - Kapkot, Dist E.C No- 472-1-(336)/2014
- Bageshwar, Dated- 9.4.2014

4 [Shri Prem Singh Dhami Sfo Late Shri Padam Singh in Village - E.C No- 487 -1-(517)/12014
Dhapti, Tehsil - Kanda, District - Bageshwar, Dated- 31.5.2014

5. [Shn Darbanpuri S/o Shri Rampuri in Village - Kande Thapliya & E.C No- 488-1-(333)/2013

|___[Manigaon, Tehsil- Kanda, District- Bageshwar. Dated- 31.5.2014

6. |Shri Ummed Singh Kalakoti S/o Shri Prem Singh Kalakoli in Village E.C No- 480-1-(329)/2013
- Garuwa Sirmoli, Tehsil — Kanda, District — Bageshwar, Dated- 31.5.2014

7. |Extraction of Soapstone by Shri Sunil Kumar Petshali at Village - E.C No- 529-1-(559)/2014
Leeti, Tehsil - Kapkot, Dist. Bagheshwar Uttrakhand. Dated- 16.8.2014

8. |Extraction of Socapstone by Shri Diwan Singh Papola at Village — E.C No- 530-1-(548)/2014
Odiyar, Dist. -Bageshwar. Dated- 16.8.2014

8. |Environmental Clearance for Extraction of Soapstone by Shri Nitin E.C No- 576-1-(598)/2014
Tiwari, S/o Shri Naveen Chandra Tiwari, Village — Jalthakot, Tehsil Dated- 30.9.2014
—Bageshwar, District ~-Bageshwar.

10. |Environmental Clearance for Extraction of Soapstone by Shri E.C No- 580-1-(373)/2013
Ramesh Singh Majila S/o Shri Nain Singh, Village - Jalhthkot, Tehsil Dated- 30.9.2014
& District - Bageshwar, Uttarakhand.

1. |Environmental Ciearance for Extraction of Soapstone by Shri Harish E.C No- 607-1-(609)/2014
Chandra Lohani S/o Shri Nanda Ballabh Lohani in Village - Rankot Dated- 2.12.2014
Maithra, Tehsil & Distt Bageshwar.

12. |Environmental Clearance for Extraction of Soapstone by Shri E.C No- 608- 1-(460)/2014
Balwant Singh Bhauryal in Village - Siralagaon and Raikholagaon, Dated- 2 12.2014
Tehsil & Distt -Bagheswar.

13. |Extraction of Chaubata Era Soapstone by Shri Gurdeep Singh at E.C No-691-(19)2010
Village-Chaubata-Era Tehsil & District-Bageshwar. Dated- 30.04.2015

14, |Environmental Clearance for Picking of Soapstone by Shri Fateh E.C No- 704 -1-(865)/2015
Singh Parihar S/o Shri Hayat Singh Parihar at Village - Guruwa Dated- 25.05.2015
Sirmoli, Tehsil & District - Bageshwar,

15. |Environmental Clearance for Extraction of Soapstone by M/s New E.C No- 716 -1-(604)/2014
Hills Mines and Minerals in Vill - Kada! Khwasi, Taluka - Bageshwar, Dated- 16.6.2015
Distt - Bageshwar.

16. |Environmental Clearance for Extraction of Soapstone by M/s N. S. L -720-1-
Corporation in Villages - Jharkot, Chattikhet and Gurguchoha, " Cg;:i01é é5§g¥§014
Taluka - Bageshwar, Tehsil-Kanda, Districl - Bageshwar, o

17. |Environmental Clearance for Extraction of Soapstone by Shri 7341,

Suresh Singh Garia S/o Shri Kedar Singh Garia in Village - Jiarkot, E.Cg;git; (875{23?'!;?015
Tehsil & District - Bageshwar i

18, [Environmental Clearance for Extraction of Soapstone by Shri o
Pankaj Bhatt S/o Shri Narayan Dutt Bhait in Village - Jagthali.yToii & E.Cgl;){;’i?)z; (87233015
Delmel, Tehsil - Kanda, District Bageshwar B

18. |Environmental Clearance for Extraction of Soapstone b Shri o
Ummed Singh Shahi S/o Shri Bhawan Singh Shahi, in Viﬁage . b g:{:iozggggifms
Nargara, Tehsil- Kapkot, District - Bageshwar G

20. |Environmental Clearance for Extraction of Soapstone by Smt. E.C No- 752 -1-(721)/2015
;i;g;g::wgfw in Village - Bakhet, Tehsil - Kanga District - Dated- 20.9.2015

21. [Environmental Clearance for Exiraclion of Sozpsione Bu—

Nauling Minerals Shri Laxman Singh Chauhan in Vil o %Y e EEC No- 753-1-(720)72015
Tehsil - Kapkot, District - Bageshwar 1 ated- 20.9.2015

PW
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= SRfjentva: : No-74-01-(37)/2018
83. |Extraction of Soapstone in Village - Papaun Teh & Dist- Bageshwar. Ecbaled- 6.152519
(Area 1,14 Ha) 8
y - )
Shri Anand Singh Kalakoti, R/o-Village- Dofar, Tehsil & Distt-
Bageshwar. : — .
B4, |Extraction of Soapstone in Village - Karuli, Tehsil & District: ECéﬁTLO%-‘lmégg{l?:w
Bageshwar. (7.784 Ha.) oo 3 iy
By
M/s Balraj Associates Bhawan, No- 12, Ward Piyana, Tehsil &
District- Pithoragarh.
65. |Extraction of Soapstone in Village - Devli, Tehsil - Kanda, Dist - EC.No-105-01-(8)/2018
By
M/s Dev bhoomi Mines Shri Umesh Chandra Pandey (Partner),
Rampur Road, Ganga Centre, Haldwani, Dist.-Nainital.
6. |Extraction of Soapstone in Village - PalichakTitoli, Tehsil - Kanda, EC.No-106-01-(13)/2019
Dist — Bageshwar. Dated- 31.12.2019
By
Shri Govind Singh Rautela, Village- Titoli, Tehsil- Kanda, Dist-
Bageshwar.
67. |Extraction of Soapstone in Village- Gulampargarh, Tehsil Kapkot, EC.No-108-01-(39)/2018
Dist- Bageshwar. Dated- 31.12.2019
By
Shri Madho Singh Papola, R/o Village — Papoli, P.O-Kafli, Tehsil-
Dugnakuri, Distt-Bageshwar.
68. |Extraction of Soapstone in Village- Maithara, Tehsil & District- EC.No-128-01-(43)/2018
Eageshwar. area 3.744 ha Dated- 14.02.2020
By
Shri Diwan Singh Rautela, krs.Durga Dhapola and Shri  Pankaj
kumar Dhapola, Maithara, Post- Bhatoda, Bageshwar,
Uttarakhand
69. |Extraction of Soapstone in Viilage - Surkaligaon, Tehsil - Dugnakuri, EC.No-133-01-(36)/2018
Dist - Bageshwar 2.195 ha Dated- 14.02.2020
By
hi/s Sai Mines and Mineral by ShriKeshar Singh Surkali
(Owner),Village ~ Swami Vihar, Bareilly Road, Haldwani,
District-Nainital.
70. |Extraction of Soapsione in  Village - Surkaligaon, Tehsil - EC.No-140-01-(52)/2018
Dugnakuri, Dist - Bageshwar 2.022 ha Dated- 27.05.2020
By
Shri Manoj Kumar Shah,& Shri. Yogendra Singh Harariya R/o-
Village - Surkaligaon, P.O.-Saneti, Tehsil - Dugnakuri, Dist —
Bageshwar, Uttarkhand.
71. |Extraction of Scapsione in Village- Jagihali & Bajesna, Tehsil- EC.No-151-01-(64)/2019
Kanda, District- Bageshwar. 3.687 ha Dated- 21.07.2020
By
Shri Harish Chandra Kandpal, S/o Trilochan Kandpal & Shri Kailash
Chandra Bhatt, S/o Shri Eswari Dhatt Bhatt, Patharkhani, Post-
Dhaulchina, Dist- Almora.
72. |Extraction of Scapstone in Village - Bheruchaubatta Tehsil & District EC.No-152-01-(70)/2019
~ Bageshwar. 4,156 ha Dated- 21.07.2020
By i
Shri. Gopal Ram, S/o Shri Laccham Ram, Village - Bheruchaubatta
Tehsil & District — Bageshwar.
73. gxtf::}:on o; g%gar?:mne in Village - Biladi, Tehsil & District- EC.No-153-01-(18)/2018
AQsRaMAn & By Dated- 21.07.2020
M/s Shiv Shakti Mine & Minerels, C/o Pankaj Kumar Dhapola
Mandal Shera, Post-Bageshwar, Disiricl- Bageshwar.
74, |Exiraciion of Soapstone in Village - Naya! Biladi (Nzyal Dhapola),

Tehsil & District- Bageshwar. (15,155 Ha.).
By
1- Shri Kedar Singh S/o Shri Diwan Si

EC.No-170-01-(07)/2018
Dated- 09.11.2020

. h R/o-Nayal Dhapola,

Mof 29
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Bageshwar. (2.980 Ha .).
By

Shri Kundan Latwal & Shri Rahul Dafouti, R/o Village-Ghingartola
Post- Ghingartola, Bageshwar.

Dated- 26-11-2024

166.

Environmental Clearance under EIA notification dated 14.09.2006 for
Extraction of Soapstone at Vill- Kwerali, Teh & Dist- Bageshwar.
(4.773 Ha ),

By

Smt. Seema Devi W/o Shri Gaurav Kumar & Shri Akshay Singh S/o
Shri Aan Singh R/o - Vilage - Kwerali, Tehsil & District —
Bageshwar

EC.No-344-01(08)/2022

Dated- 29-11-2024

167,

Environmental Clearance under EIA notification dated 14.09.2006 for
Extraction of Re-Appraisal of existing Soapstone mining at Village-
Odiyar, Tehsil-Dugnakuri, District- Bageshwar. (4.667 Ha .).

By

Shri Dinesh Chandra Singh Gariya S/o- Shri Joga Singh Garlya, R/o
Village-Kiroli, Post-Kafli, Tehsil & District-Bageshwar.

EC.No-358-01(48)/2023
Dated- 26-12-2024

168.
. |Extraction of Re-Appraisal of existing Soapstone mining at Village -

Environmental Clearance under EIA notification dated 14.09.2006 fo

EC.No-359-01(49)/2023

Jaspur, Tehsil - Kanda, District -Bageshwar. (4.27 Ha.). Dated- 26-12-2024
: By
M/s Jai Dhaulinag Mines & Minerals (Partners- Smt. Dropati Devi &
Shri Jagdish Singh Dhami) R/o Bachhipur, Motahaldu, Haldwani
District- Nainital. ;
169. |Environmental Clearance under EIA notification dated 14.09.2006 for| EC.No-360-01(64)/2023
|Extraction of Soapstone at Village- Thadaijar, Tehsil- Dugnakuri,
Dated- 26-12-2024

District -Bageshwar. (4.70 Ha.).
By

|Govind Singh Mehra Sfo Late Shri Sher Singh Mehra R/o Village
Chaaunala, Post- Syakot, Tehsil- Kanda, District- Bageshwar & Shrj
Kunjar Singh Raikhola S/o Shri Nandan Singh Ralkhola R/o Village
Reikholagaon, Post- Saneti, Tehsil & District- Bageshwar.

Il

4Py

(ShriAR. Sinha)  (Dr. Chandra Bhushan Prasad) Valtdlﬁ q

Chairman, Member, SEIAA,

SEIAA, Uttarakhand #yttarakhand Digitlly
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Papaun,;]"ehsﬂ & D
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: HEAD OFFICE
o \"’; LiFE ¥ 62@ Uttarakhand Pollution Control Board
m { \\ﬂ Wesive For R “Gaura Devi Paryavaran Bhawan”
N NTL Envhonmen ~ R 46B, IT Park, Sahastradhara Road, Dehradun

E-mail ; msukpe

b@yahoo.com, Phone No.-0135-2607092

- UKPCBOIComAssomoasy Ta

REGD. POST

To,

M/s Anand Singh Kalakotj Soapstone Mine,
~ Vill, Papaun, :

Tehsil & Distt. Bageshwar,

Consolidated Cénsent, to Ope'raie and Authorisation hereinafter referred
(Consolidated Consent & authorizati

Control of Pollntiun)__}\ct,' 1974”
Pollution) Act, 1981 ang Author
(Management ang Transbound
(Protection) Act, 1986” as applica

_ to as the CCA
on) (Renewal) under Section-25 of the “Water (Prevention &

and under Section-21 of the “Air (Prevention & Control of
ization under “Rule-6(2)” of the “Hazardous and Other Wastes
ary Movement) Rules, 2016” ‘notified under “Environment
ble (to be referred hereinafier as Water Act, Air Act and HW Rules

CAFID 8478 Application No. ~ 1134649 7
: CCA'(Renewgl) o Dnte:_—27.01.2023

\nand Singh Kalakoti Soapstone Mine for mining of Soapstone at Vill.
eshwar subject to the Provisions of the Water Act, Air Act and
er Wastes (Management and Transboundary Movement) Rules, 2016 and the

rther and subject to following terms and conditions :-

e

2024an ivahd for m'ihin'g of f‘dh‘owing
LastCCA

€s23.96 Lacs. :-

S

L =l v Present CCA (Renewal)

~ Product  Quantity | - Product = ~* Quantity
e ‘ sigsi i g _(Per Year)
7184 MT

== Rl (Per Year) B[ it T
I8 MT | Soapstone sl
2. Specific t;q.,'q_u;on;-'.;.;;; r Water Act i

1 | Soapstone

ol (i) __:_.The dally qu#nt_it_}_:_éf efﬂuent dlscharge (KLD)

BT e Last CCA | __Present CCA Renewal
fis Trade Effluent |~ s NIl B e

" Sewage | N

(ii) Tr.ade éf‘ﬁﬁéﬁtiTmatm‘ent'énd?Djsbt;s'al

................................

de comprehensive Septic

(iii) Sewage Tré;trﬁeﬁt':--faﬁc.l' Disposal ::-"'.-Tht: applfcant‘”éﬁail' pvaI
with reference to influent quantity and quality,

Tank/Soak pits as is required
3. Conditions under Air Act :-

(i) The applicant shall not use any fuel, e
(ii) Unit has to maintain ambient air quality and ensure that the same be kept within norms as
prescribed under Environment (Protection) Rules, 1986,

(iii) Unit has to follow ambient noise standards for night and day time as prescribed for
respective areas/zones which are as follows :-
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lndusffinl Area .Cbn"ime'rcial Area
‘Day | nght -'-_?‘-Day 5
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anage ent and Transboundary
rdous waste, hcnce thls rule is

g.m crmcal'ly'ﬁrbﬁé. t
Ioadmg and un_ _admg pmnts and

t a]I;__ be kept under '\-
' _»Qarrled out through the covered vehicles only and vehlc!es

and reéords mamtamed B R e :
The Occupier: shall take all precaunonary measures during mining operation for
5 oconservauon & protection of endangered fauna & flora etc. :
. No change shall be made in mining lechnology and scope of mining work without prior
_ approval of competent authonty :
~ Mining shall be carried out in stipulated time and duration as permitted by ccmpeten

_authority.
o
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13.  The Occupier shall comply with the directions/instructions issued by the competent
authority from tithe to time. ; ;

14.  The Occupier shall strictly adhere to the conditions of Environment Clearance issued by
the competent authority & provisions of approved mining plan, scrupulously.

15.  The occupier shall comply with the Environment Management Plan and shall execute
proposed environment management activities, scrupulously.

16.  Overburden generated from the mining process shall be managed and restored as per
approved mining plan. Illegal disposal/dump of overburden shall be treated as non
compliance, : 28

17. The Occupier(s) shall mark the mining area as per allotted. mining lease by Competent

; Authority and mining shall be carried out only in approval mining area. '

I8.  The Occupier shall ensure to submit Ambient Air Quality Report at quarterly b.asm. 55

19, The Occupier shall strictly adhere to Approved Mining Plan with Progressn:e Mmmg

- Closure Plan duly approved by the competent authority. In case of non-compliance, this
- CCA shall stand withdrawn. : : .

20.  The Soapstone mining capacity shall not exceed the mining capacity as permitted by the
Directorate of Geology & Mining, Uttarakhand.

21, The Occupier shall strictly adhere to condition of Consent to Establish.and CCA issued

Lo CEa T
e LI

Sttt 5 L G

il
SR S

i sl i85

y this Board, e e
Mining and other all ities shall be carried out such a way so that ambient air
. quality of the area does not exceed the prescribed limit, _

e Occupi trictly adhere to the provisions of the Water Act, Air Act,
n) Act, and Rules/Notifications made thereunder.

L e RIS

e applicant shall strictly avoid the usage of single use plastics in the premises as %
er the list of banned single use plastics mentioned in the notification of MOEF&CC,

overnment of India dated 12.08.2021 and notification of Uttarakhand Government |
ued vide letter no. 84/XXVIII-1-20-13(I1)/2001 dated 16,02.2021. §

=:'_:Gen'e'ni_l Conditio’_;h's:} i

The _app_lican'g_sh:::a_li ge:analyse _the_:;s-.amplés_d'_fe’ﬁiuént@mi; i_o’h/hziié._’rdo‘ué wastes at least.
once in a three month ffpm_:hg_::labo;atory'r’et:oghi d by the MOEF&CC and shall report

i fothe UKPCB S il B s D e e Slmeai s |

- The applicant shall however, not without the prior consent of the Board bring into use
y new or altered outlet for the discharge of effluent or gases emission or sewage waste

cffom theunities it dnny Sl B e e e s e R

“g.n 'mg__app_l_iqa;_;;.___s__l_;a_l_];_'_strict_ly:com ly with conditions of this CCA and submit compliance
report of stipulated conditions within 30 days of receipt of this CCA. If, at any point of

- time, it is found that the industry is not complying with stipulated conditions or any
 further direction/instruction issued by the Board, legal action shall be initiated against the

1
<
it

. applicant,” = & Nl gk e
3. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must o
6. The industry shall provide “Inspection Book” at the time of inspection to the Board’s
officials, ! > i o

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported
to the Board’s offices and all other concerned offices. In case of failure of pollution
control - equipment, the production process connected to it shall be stopped with
immediate effect,

8. The industry shall operate in a manner so that all emissions be emitted through
designated chimney/stack only.

9. In case of any damage to the agriculture productivity, human habitation etc by the
operation of industry, it shall be imperative to Stop production in the indus‘try with
immediate effect and such information shall be reported to Board’s offices. The industry

Clean Environment and Healthy Life Style
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- shall be liable to, pay compensahon also m such cases as decided by the Compets t

- Authority,
"“'I‘he applicant shall apply before the 60 days of expiry of CCA or any change in
3 yes/ production capacityfmmufacturing process/capacxty enhancement etc‘

fMuent discharge point or emission point.
evoke addfmodxl‘y any stipulated condition issued along

nay be necessary,

n utﬁonzed shall no sell,: transfer or otherwise transport the

ok SK. attnaik
: ML _Member Secretary

Dated ‘a4 A bovg;-
ollution _Control Board, Haldwani Distt. Nainital for

Cleau Environment and Healthy Life Style
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1708.2024

T°| L]

Mis Anand Singh Kalakotl Soapstone mine, |
Vill-Papaun, Tehsil & Distt« Bageshwar,

Directions under Section 31(A) of Alr (Prevention and Cantrol of Pollution) Act- 1981 and
ection 33(A) of Water (Prevention and Control of Pollution) Act- 1974

WHEREAS, the Central Govermment has made the Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention'and Contro] of Pollution) Act, 1981; and
Vide provisions of this Act every water/air polluting industry/unit/operation/processes is
Tequired to obtain consent to establish and consent to operate from the State Pollution
'WHEREAS, it is mandgtorﬁr.-on the part of industry to obtain the prior consent of the

- Board to establish/operate/process an industrial plant under Section-25 of the Water
_ (Prevention and Control of}Pollg;tion)' Act 1974 |

o Al

- WHEREAS, it is mandatory. on' the part of industty fo qbtain the prior conserit of the
Board to establish/operate/process an industrial

_ rial’ plant under Section-21 of the Air
(Prevention and Control of Pollution) Act, 1981; S Sl 15 ;

WHEREAS, for the purposes of protecting and imPfovixig the quality of environment
and preventing and abating environmental | pollution,

) the standards for discharge of'

_ environmental pollutants from the industries, operations or processes, have been specified

.+ under the Eavironment (Protection) Rules, 1986; and it is mandatory {0 every industries
.. operations or procésses to keep their effluent/emission quality within the specified non:nsf
.. WHEREAS, in reféfénc_é of the order passed by"th.é. Hon
- in the matter of OA no. 453/2023 titled as' “Raghubir Sin Garia Vs :
-+ Uttarakhand & Ors” a joint inspection of M/s Anand Singh Ka%:koﬁma 3 Suite, o
. located at Vill-Papaun, Tebsil & Distt- Bageshwar

s ti Soapstone mine
- 14092023, In continuation of which the report was fo o, ) Rt
" 'Haldwani wvide their

) 16| rwarded by i
! _ __lgtte,r datq.gl_ 12.10.2023 and . 2,0.01.202y Roglanal Ofﬁc'er’

71 Pl d e Y Pt T e W
Lo S 15 10 x 1.5Me225 B e e ;I[?f o B Y S )
WI.WW“*EWW*IWW@&WMM :

AW AT Ty
'WBA /7368 /2023 /202 RAIE 22052008 ) ®
g 8 Ry

i
Lo LN i '-."r' :
Mo

Clean Environment and e S——
| o g vt g ¢ Style

'ble NGT on dated 01.11.2023 |

O o

i £F




P L ' 1
1 | ;

f‘-¢610 i S (ROT ik }ﬁ' 
rv'?‘"' [HERTAS, in\new of abové sbservations, o show cause notice was isstied to the Unit
under Section 33(A) of Water ®

vevention and Control of Pollution) Act- 1974 and
b section 3L(A) of Air (Prevention and ‘Control of Pollution) Act-
letter no, UKP

1981 vide this office
CB/HO/C&M-179/2024/81 dated 21.03.2024; and

] ion of the Unit was carried
WHEREAS, in compliance of the show cause notice, lnspection 0 .
out by the officials of Regional Office, Haldwani of this Qqard on dated 24.07,2024 and
made following observations i 5 4 -

t e % A O e e et ) v o et e o ere Y G 6
R Pt vk s P e Sl ) e R ¥ ot ) 6 @ 6 @ e
R e ) Rt TR 9 ReFi a4t ven e o @ 21 T4
R W P TR N O Y wwen §f o wor o & Fefa
W -/ Rt/ ase /2023 / 202 R 2205202 @Y Rt well &
R w0 ¥ Ry

Wo-16 . ¢ ey g frfa pror qaen Aiew &

AS SUCH, it is evident from the above observations that the Unit is violating the
Provisions of ‘Water (Prevention and Control of Pollution) Act--1974 and Air
(Prevention and Control of Pollution) Act-19815and: - =+ G B

Now Therefore, in exercise of the power conferred under Section 33(A) of Water
{?ment:_nn and Control of Pollution) Act- 1974 and Section 31(A) of Air
(Prav?ismn and Control of Pollution) Act- 1981 as amended from time to time, M/s
Anand Singh Kalakoti 'Soapstone mine, Vill-Papaun, Tehsil & Distt- i
exeby directed - 0 _:_;:_"_. il P v oy ;_13 Bageshwar is
L ToClose down your Unitwith immediate eftect, |~ 4

2. To deposit ¥10,08,000/- (Rupees Ten' Lakh Fieht Thevic . a ;

e A ol _Aakh Eight Thousand . as
gnmonmelgrﬁ?ﬂtlilaenghe{%ﬁf first phase of violation in f&ﬂl ?& by
+ Uttarakhand Pollution the i el

| paaraghana pllion ContilBoard ayable 4 the form of demand drat

: , ey :,i-l(l__)r. Parag Madhukap Dhakate)
| —— oot P W [ Member Searetary .

| B URRCHIHOICRNATOR02A] T e .
i I T g T e dn o ST g
"1\ Managing Director, ' NGRS AR
B Uttarakhand Power Corporutlou_'Ltdq, e
W Urja Bhawan, Kanwall Road, 0
1 Debradun (Uttarakhand),
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